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BANGALORE BENCH  
S . 

APPLICATION Na. 

.W.P. NO. 

Applióant.(s) 

Shri Mohd. Athaulla 

Tq 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated 
* 3SEI 

982 	 /88(F) 

I 
Respondent(sj 

V/s 	The Commandant,. Station Headquarters, 
Cubbon Road, Bangalore & another 

. The Commandant 
MEG & Centre 
Bangalore - 560 042 

Shri 11. Vasudeva Rea 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

Shri Mohd. Athaulla 
Gardner/Safe iwala 
Depot Bn., MEG &. Centre 
Bangalore - 560 042 

Shri I Raghawndra Achar 
Advocate. 
1074-1075, Banashankari I Stage 
Sreenivasanegar II Phase 
Bangalore - 560 050 

3.' The Commandant 
Station Headquarters 
Cubbon Road 
Bangalore - 560 001 

I 

Subject : SENDING COPIES OF ORDER PASSE:D BY THE BENCH 

Please find enclosed.here.with the copy of CRDER/9 08fl 

passed by this Tribunal in the above said application(s) on 	1:988  - 

CA- 	
Ac  

REGISTRAR 

End. : As above 	. 	. 	. 	. 	/ 	 (JUDICIAL) 	S 



CENTRAL AD11INISTRATIIE TRIBUNAL 

. 	 H BANGALORE 	 • 

OATED THIS THE 7TH DAY OF SEPTEmBER, 1988 

Hon' ble Shri Justice K.S Puttasuamy., Vice—Chairman 
Present 	 and 

Hon' ble Shri L.H.A. Rego, Ilember (A) 

APPLICATION NO. 982/88 

Shri ilohd. Athaulla, 
S/o Late lid. Mustafa, 
Gardner/Safaivala, 
MEG& Centre, 
Bangalore. 

(Shri M. Raghavendrachar, Advocate) 

V.. 

1 • The Commandant, 
Station Head quarters, 
Cubbon Road, B' lore. 

2. Commandant, 
NEC & Centre, 
Bangalore. 

(Shri. Ii. Vasudeva Rao, C.C.s.s.c.) 

Applicant. 

Respondents, 

This application having come up for hearing to—day, 

- Vice—Chairman made the following: 

ORDER 

In this apolicatidn made under Secti0n 19 of the 

• 	Adminitrative Tribunals Act, 1935 ('Act'), the applicant 

has challenged order No. SSO-114/C/14/4DB dated 12.2.88 

(Annexure E) made by the QM, Depot Battalion, Nadras 

Engineer Croup & Centre •(N) in so far as it had withheld 

LU 

necessary to notice di sciolinary proceedings 

itiated against the applicant under Rule 14 of the 

Central Civil Services (Classification, Control & Appeal) 

Rules, 1965 are still pending. But not withstanding the 



sàme, the applicant claimed for sanctioninQ his 

increments and to complete the disciplinary proceedings 

with expedition. The Q.M. has rejected the former. 

Hence this application. 

3. In his reply, the respondents has resisted this 

apo ii cat on. 

/ 	4. Shri 1.R. Achar, learned counsel for the appli— 

cant, contends that the future increments of his client 

were in no way related to the disciplinary proceedings 

initiated against him and there was no justification for 

withholding them at all. 

Shri M. Vasudeva Rao, learned \dditional Central 

[overnment Standing Counsel, apPearing for the respondents 

contends that till the disciplinary proceedings were 

completed, the claim of the applicant for future increments 

cannot be considered and granted.. 

In the imPugned order, the competent authority 

has declined to consider the case of the applicant for 

increments till the disciplinary proceedings initiated 

against him under Rule 14 of the C15 (CC&A), Rules, 1965 

is completed and his unauthorised absence reularised. 

Before tne comletion of those oroceedings it would be 

somewhat odd for the authority to yrant all such incre-

ments as are due to the applicant. We are of the view 

that the reason on which the authority hadwithheld the 

future increments is sound and legal. We see no reason! 

justification to inter lere with the order made by 'the Q.l1. 

We find that the disciplinary proceedings initiated 

as early as in 1935 has not so far been completed. 



Whenever disciplinay proceedings are initiated 1 t is 

proper for the authorities to complete them with all 

such expedition as is possible in the circumstances. 

We are of the view that having regard to all the factè 

and circumstances, it is proper to direct the respon—

dents to complete the disciplinary proceedings with 

expedition and in any event within six months. 

S. In the light of our above discussion, we direct 

the respondents to complete the disciplinary proceedirys 

initiated against the applicant with all such expedition 

as is possible in the circumstances of the case and in 

any event within six months from the date of receipt of 

this order and then decide the claim of the applicant 

for increments with expedition. 

9. Application is disposed of in the above terms. 

Out, in the circumstance, we direct the parties to bear 

their own costs. 

sad- 

g/i'Irv. 	 TRUE CODY 
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CENTRAL ADMINISTRATIVE TRIB1tJAL 
BANGALORE BENCH 

REGISTERED 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated s 
13 SEP1988 

APPLICATION NO. 

W.'P. NO. 

pplioantfs) 

Shri Mohd. Athaulla 

To 

982 	 /88(r) 

--- 

RespondentJ) 

V/s 	The Commandant, Station Headquarters, 
Cubbon Road,' Bangalore & another 

Shri Mohd. Athaulla 
Gardner/Safe iwala 
tpbt 8n., MEG & Centre 

• 	Bangaloré - 560 042 

Shri M. Raghavendra Achar 
Advocate 
1074-1075, Banashankari I Stage 
Sreenivasanagar II Phase 
Bangalore - 560 050 

The Commandant 
Station 'Headquarters 
Cubbon Road 
Bangalore - 560 001 

4, The Commandant 
MEG & Centre 
Bangalore - 560 042 

5. Shri M. Vasudeva Rao 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of CRDER/9O R08fl 

passed by this Tribunal in the above said application(s) on 	-7-9-88 

' 	 .' 

DEPUTY REGISTRAR 

End: As above 	' 	• 
	 (JUDICIAL) 



CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE 	.. 

• 	DATED THIS THE 7TH DAY OF SEPTEIIBER, 1988 

Hon' ble Shri Justice K.S. Puttasuamy, Vice—Chairman 
Present 	 and 

Hon' ble Shri L.H.A. Rego, (9ember (A) 

APPLICATION NO. 992/88 	. 

V - 

Shri Mohd. Athaulla, 
S/c Late Md. Mustafa, 
Gardner/Se faiwala, 
MEG & centre, 
B ang a lore 

(ShriM. Raghavendrachar, Advocate) 

V.. 

The Cornnandant, 
Statiàn Head Quarters, 
Cubbon Road, B'lore. 

Applicant. 

Commandant, 
- MEG & Centre, 

Bangalore. 	 ••. Respondents. 

(Shri Ii. Vasudeva Rae, C.G.S.S.C.) 

This application having come up for hearing to—day, 

Vice—Chairman made the following: 

OR D ER 

in this application made under Section 19 of the 

Administrative Tribunals Act, 1935 ('Pct'), the applicant 

has challenjed order No. SSO-114/C/14/4DB dated 12.2.88 

nnexure E) made by the QM, Depot Battalion, Madras 

( 

	

	 'çcj neer Group & Centre .(N) in so far as it had withheld 

:$ his ncrernents. 

r 	
For certain periods of service the details of 

which are not necessary to notice4 discilinary proceedings 

initiated against the apolicant under Rule 14 of the 

Central Civil Services (Classification, Control & Appeal) 

Rules, 1965 are still pending. But not withstanding the 



Hence this aplication. 

3. In his reply, the respondents has resisted this 

a po i i cat on. 

/ 	4. Shri M.R. 1char, learned counsel for the appli— 

cant, contends that the future increments of his client 

were in no way related to the disciplinary proceedings 

initiated' against him and there was no justification for 

withholding them at all. 

Shri M. Uasudeva Rao, learned Additional Central 

Government Standing Counsel, appearing for the respondents 

contends that till the discilinary proceedings were 

completed, the claim of the applicant for future increments 

cannot be considered and granted. 

In the impugned order, the competent authority 

has declined to consider the case of the aoplicant for 

increments till the disciplinary proceedings initiated 

against him under Rule 14 of the CCS (C[&A), Rules, 1965 

is. completed and his unauthorised absence regularise:. 

Before the comnietion of those proceedings it would be, 

somewhat odd for the authority to yrant all such incre—

ments as are due to the applicant. We are of the "vieu 

that the reason on which the authority had withheld the 

future increments is sound and legal. We see no reason! 

justification to interiere with the order made by the Q.M. 

We find that the disciplinary proceedings initiated 

as early as . 	-. is not so far been completed. 



TRUE COPY 
/Mrv. 

Whenever disciplinary proceedinys are Initiated it is 

proper for the authorities to complete them with all 

.such expedition as is possible in the circumstances, 

We are of the view that having regard to allthe facts 

and circumstances, it is proper to direct the respon-

dents to complete the disciplinary pràceedings with 

expedition and in any event within six months. 

B. In the light of our above discussion, we direct 

the respondents to complete the disciplinary proceedings 

initiated against the appl•i.cant with all such expedition 

as is oossible in the circumstances of the case and in 

any event within six months from the date of receipt of 

this order and then decide the claim of the applicant 

for increments with expedition. 

9. Application is disposed of in the above terms. 

But, in the circumstance, we direct the parties to bear 

their own costs. 

H 	S  

PUTY EG1S1ThA[ (J1 C,4 

CENTRAL ADMINISTRATIVE Tr1IaUNAI., 

BANGALORE  

Sal— 	 "4 . V 

(1EMBR1) 



CLNUKL kL)II1NISThMTIVE TRIBUNAL 
BANGALdRE BEND-I 

mmercia1 Comp1ex(BD) J 	 Indiranaga 
flangalore - 560 038 

Dated z 
ii APR1989 

IA I IN 	APPLICATIoN NO ) 

W.P.NO (9) 

Shri !4ohd. Athaul].a 

To 

- - 
9 	

- -I88(F) 

Respor.dent (s) 

V/s 	The Commandant, Station Headqiarters, 
Cubbon Road, Bangalore & ax)ther 

1. Shri Mohd. Athaulla 
do Shri M. Raghavendra Achar 
Advocate 
1074-10.75, 4th Cross 
Banashankari 'I Stage 
sreenivasanagar II Phase 
Bangalore - 560 050 

2, Shri M. Raghavendra Achar 
Advocate 
1074-1075, 4th Cross 
Banashankri I Stage 
Sreenivasanagar II Phase 
Bangalore - 560 050 

3.The Commandant 
Station Headquarters 
Cubbon Road 
Bangalore - 560 001. 

The Commandant 
MEG & Centre 
Bangalore 560 02 

Shri ri. Vasudeva Rao 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PriSSEb BY THE BENCH 

Please find enclosed herewith a copy of 

passed by tttis Tribunal in the above said app1icatjon) on 	6-489 

• PPLTY~REGIR.:2 
(JuDICIi.L 



In tb Central Administrative 
:3 	TribulAái Baiigalore Bench, 

Bangalore 

moM. ithiull. 	 V/a $~- ¶ 	 The Commandant, Station øg, 
Bana1or. & anoth.r 

Order Sheet (contd) 
$. Reghandra Achar 	 R. Vaeudsve Rio 

Date 	 Office Notes 	 Orders of Tribunal 

vc/LHR 

I 6-4-1989 

ORDERS OI.A. I - APPLICAT ION 

FOR EXTENSION UFTI1'E 

In this application, the 

respondents have sought for 

extension of time byihother 

3 months. I.F.X is 1139tag opposed 

I by the applicant. 

Ueheerd ihoth sides. We are 

satisfied that the facts nd bircum—

stances stated in I:.A.I justifies vwg- 

to 	3 months1 extension. Ue 

• 

order made on 7th Septr.$988. 

•__4 . 

MEN8ER(A) 
COPY 

DEPUTY nce1src 
CENTRAL A0Tc?!NJ1'r41rr1V TRIUA& 


